173 Re. Chair's power to [

(i) G.S.R. No. 681, dated ths 1dth
August, 1982, publishing the Cost Au-
dit (Report) Amendment Rules, 1982.

(ii) G.S.R. No. 556(E), dated the
3rd September, 1982, publishing the
Companies Unpaid Dividend (Transfer

to General Revenue Account of the
Central Government) (Amendment)
Rules, 1982.

(iliy G.S.R. No. 555(E), dated the
4th September, 1982, publishing the
. Companies (Ceutral  Government’s)
General Rulgs and Forms (Amendment)
“Rules, 1982,

[Placed  in Library.
5422/82 (i) to (iii)).

See No, LT—

The Drugs (Prices Confrol) (Fourth
Amendment) Order, 1982

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): Sir, T beg to lay on thz Table,
inder sub-section (6) of section 3 of the
Essential Commodities Act, 1955, a copy
in (English and Hindi) of the Ministry
of Petroleum, Chemicals and Fertilizers
Notification S.0. No. 610(E), dated the
17th August, 1982, publishing the Drugs
‘Priceg Control) (Fourth Amendment)
order, 1982. [Placed in Library. See No.
LT-5432/82.] -

t

The Paraffin Wax (Supply, Distribation
and Price Fixation (Amendment) order,
. 1982

THE MINISTER OF ENERGY (SHRI
SHIV SHANKAR): Sir, I beg to lay on
the Table, under sub-section (6) of section
3 of the Essential Commodities Act, 1958,
1 copy (in English and Hindi) of the Mi-
sistry of Petroleum, Chemicals and Ferti-
lizers (Department of Petroleum) No!ifi-
cation G.S.R. No. 535(E), dated the 24th
August, 1982, publishing th= Paraffin Wax
(Supply, Distribution and Price Fixation)
Amendment Order, 1982, [Placed in
Library. See No. LT-5434/82.]
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Notification extending the operation of
Presidential Order in relation to the
Union Territory of Delhi

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LLASKAR). Sir, I beg
to lay on the Table, a copy (in English
and Hindi) of the Ministity of Home Af-
fairs Notification S.0. No. 681(L), dated
the 18th September, 1982, publishing an
Order of the President made under section
31 of the Delhi Administration Act, 1966,
in relation to the Union Territory of
Dethi, extending the operation of order
dated the 21st March, 1980, for a further
period of 6 months commencing from the
21st September, 1982, [Placed im Library.
See. No. LT-4509/82.]

s
The central Excise Laws (Amendment
and Validation) Ordinances 1982 (No.l
of 1982)

[V

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH
RAI): Sir, I beg to lay on the Table, under
sub-clause (a) of clause (2) of article
123 of the Constitution, a copy (in English
and Hindi) of the Central Exciss Laws
(Amendment and Validation) Ordinance,
1982 (No. 1 of 1982). [Placed in Library.
See No. LT-4508/82]
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[+t sTawrafa]
W | wEEd ¥ &afm W@ AW
g 98 4 ¥g 9%a g |
SHRI PILOO MODY (Gujarat): The

Press Council has tahen strong objection
to the Presiding Officers of Legislatures
saying that nothing will go on  record.
There is no such thing in parliamentary
proceedings, It is the first day of the ses-
sion today. The Chairman this morning
has already done it oncz, it is not even one
hour and fifteen minates yet. Aad you
have domne it for the second time. There
is no such provision in the parliamentary
procedure that nothing will go on record.
You may only expunge those words which
are unparliamentary.

MR. DEPUTY CHAIRMAN- I Jo not
want to enter into any argument over it.
He knows very well that only thosc Mem-
bers who are permitted by the Chairman
will go on record. If I do not parmit.
(Interruptions)

SHRI PILOO MODY: It is an infruc-
tuous interpretation. You show it to me
in the Rules. You cannot make your own
rules. The Rules apply to you as well as
to others. (Interruptions)

MR. DEPUTY CHAIRMAN: The Chair
has to call a person.

SHRI PILOO MODY: Everything must
go on record.

MR. DEPUTY CHAIRMAN:
not possible.

oy %’fgtf |

That is
g a3z =% WY

SHRI ARVIND GANESH KULKAR-
NI: (Maharashtra): My submission is
that you have just now stated this. And
my friend has also stated it. The point
is that the presiding officer in taking the
power of ordering the Reports not to re-
cord some remarks, (Interruptions) This
is only limited as per the Rules book.
The Rule book has not given any power
whatsoever to any presiding officer to give
any order which is outside the contents of
the Rules book. I would only invoke onm
you that this power is being used.
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SHRI PILOO MODY: Misused.

SHRI ARVIND GANESH KULKAR-
NI: That is the proper word. (Interrup-

tions)

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, you know it very well...(/n-
terruptions),

SHRI ARVIND GANESH KULKAR-
NI: Sir, we have to say... (Interruptions)

MR. DEPUTY CHAIRMAN:

way the proceedings cannot go om.

In this

SHRI ARVIND GANESH KULKAR-
NI: We resent this decision very much.

MR. DEPUTY CHAIRMAN: We
decide the matter later on, But the person

can
who sits in the Chair has the power to
regulate the proceedings. (Interruptions) So
unless this power is exercised...(Interrup-
tions).

SHR1 PILOO MODY: Is this how you
want to preside over us by stopping the
debate, by stopping these things from be-
this
cynical rules? It is but natural that nothing

ing known to the nation, and using

should be said in this House by anybody
without your permission.

MR. DEPUTY CHAIRMAN: Yes, that
is there.

SHRI PILOO MODY: But it only hap-
pens when you do not grant the permis-

You
cannot use this method in order to shut

sion. This technique cannot work.

out whatever is being said in this House.
(Interruptions) No press will be boumd
not to report it. (Interruptions) That is

alko being done indirectly.
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AN HON. MEMBER: F'rom where did
you get this power?

MR. DEPUTY CHAIRMAN: This is
the power that is there, (Interruptions)
Such a power is there. -

SHR1I PILOO MODY: 1t has never
been there.
MR. DEPUTY CHAIRMAN: The

House can function only if the power is
there,

DR. RAFIQ ZAKARIA (Maharashtra):
Sir, I would appeal 10 Mr. Mody. ..

R wHas s (fagre) @ o9
AT §1 § @ITE, AT qF A& T

iy

N

st geawmla @ w7 @1 g, w9
1T § T4 AfAQq |

You first hear me also. Now another
matter has been raised, that the Members
shall rise at any time and anything they
would like to say would go on record.
This is the point under discussion.

ot frm =% @ (fagie): 93 arse
ATE ATET g |
S guawEle 97 #7 G F1F
aifsg, {62 A 7t g7 a1 )
= fa=arz w2 ave fE@g )
= Iudqwfa : gf, 719 |
DR. RAFIQ ZAKARIA: Sir, 1 would

request Mr. Mody and my other friends
on the opposite side to consider what
the situation would be if, as they say,

this rule is innocuous, or not meant to
be followed. If the Chair did not give the
permission and everybody started speaking
will there not be bedlam? Therefore, in
order to control the situation, it is a
healthy practice adopted everywhere, in
every forum; what is incorporated in this
particular rule, that unless you get the
permission from the Chair, you cannot be
allowed to speak. And idea of the permis-
sion is that the moment you look at the
Chair and the Chair notices you, it allows
you. But here what is sought to be done
is that even if the Chair does not allow,
the Member should be allowed to speak
and that it should be put on record. How
can such a situation be permitted in any

civilized forum, I would like to kncw.
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SHRI PILOO MODY: Veay simple.

The Chairman has his own instructions.
The recoiding procedures ar: completely
devoid of the Chairman. The recording
procedure goes on irrespective of what hap-
pens between the Chairman and the Mem-
bers. He can say “you cannot speah”™
that is another thing—but that also will
be recorded. i (Interruptions).

DR. RAFIQ ZAKARIA: What Mr.
Piloo Mody says is also withour the per-
mision of the Chair. I do not know if
this kind of practice should be permitted,
because after all a certain decorum has to
be preserved, and if what the Chair has
not permitted is allowed to go on record,
the 1ecord itself will become meaningless.
All kinds of innuendoes, all kinds of as-
persions, all kinds of irrelevancies will go
on record. Do we want the records.
(Interruptions).

SHRI PILOO MODY: At the moment,
1 am making an innuendo about you. I
am casting an asper-ion on you. Do not
bring this infructuous argument here.

W IWRT TWEE W™
Y, =t wawER fag S 7 sgawdy @
99T I ; Jaeat &1 g fAgai
F wd JEE@T 0 HEAT & F-
It & wufafag g a9 & sygea
AT IIET T B 1 WA 4TE-
e 4 ufvafagar § ar suaear T
I ISWT ST GFAT 21 HAT A-
TEAT FT G99 ISTHL IAH A59T 27
T A gl F1 Ufwdz SwH
3 @1 9% wgaweaT &1 WAL sgFedT
TR FIAT G ATgY & qv ey
F AT 9T AT & g I
AMfed, WA FaEdr T AW 9% gq
IE @A ARy ¢ At osymest &
qY I EE AG R A G ww
aﬁm‘taimmﬁfﬂga:%»
oM IET GRife ¥ A€ A @
e

|V ITaqtfs
T |

T g AT g™
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Mt Mgz glqq © gOQ @
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HfeTFIF F 705 | FF AT T
far A famsr "o " fEar
T W Mg 9T X IE{ aH F AW
TF 9o qAwe far WA ST
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Tifad w@ g fr wevaear 39 g=9
¥ TEF daT g F ) TaTaT ¥ AT 9
FYE WEGIEAT FIGF FLAT A3 & ar
CHAIRMAN is directly right to say.

& 1g @ 7 ad s wfgy

W RI{Wg Ew  (TE) : AE
99RW A & ;1§ W ARG & ¥fE

U9y SART  AGFEAT  YEAEWA A
THIR J1ET F K1 | ... (SgqaA)
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WRZ g AT WOTR) GAAAZ |
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& W ] O Ay #if W fae
¥ Al T § @ afew frami
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W Faw swfar ¥ fwar &, fag
R A #gafa &, 3@ 57 W@
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A ¥y ufdaafer g AR st
afer, ¥ g3 919 Ieav § d%F H
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SHRI PILOO MODY: Mine is an inter
pretation of the rules.

sy guawwla | £ yewE AG
? ®em F44 F Y A 4y 5%
g7
it (g A1 5 99 qfefeafa-
a1 AgIAIN T@T gh 3T ¥R
qf@dT g awar § 7

(Interruptions)

A gerawid . o A gEE
Y F4 F grwa 1 Now, let us

proceed with the Business of the House.

oy foaaee i S0 & doF
TEr g 2, 4y @ ug @her Al
g3l grar ! wWT Wgy g R Aeed
AT A IJW ! AR HA F G049
afiad & T g, TR AE F
zd gl 3@ ¥ Fual, &t I3
F 9d TE & A9 F1 AT @z
o6 HIET IS FT |

s Ao o WA (Wex w3W)
Iraaly waEm, fow awg dae
ag wr AR @ & 5 owE A
WE A8 A wEd @t gg @A
&t & fF 37aA 919 gauEA
¥ 9 FgIF 1 qEr Fd afa w@
iy & A SARr W ¥ fAwA
faar st @ iy ROt @ &
wrAd qaer 7 gaar & wg e
T OGAMCT AL FCAFT N T wA F
T ITH WATET W WHF A I F
ggEgt # FgA Wiy (% 9g saaqA
T T FG !

gusAnfi wgET, gEv §w &
UF AT 9369 ¥ gar g afeam
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Ty 99 gAIR AifAdcs "I wag
r® %) 9% 9E T @ F AR
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ag AT AT

SHRI ERA SEZHIYAN (Tamil Nadu):
ir. ..(Interruptions),

-

MR. DEPUTY CHAIRMAN: Yes, Mr.
dvani.

SHRI ERA SEZHIYAN: Sir. ..

MR. DEPUTY CHAIRMAN: Mr. Sez-

iyan, what is this? T have called Mr. Ad-
ini. '

SHRI LAL K. ADVANI (Madhya Pra-
:sh):  Mr. Deputy Chairman, Sir, this
not the first time that this matter has
zen raised. Shri Piloo Mody has raised
very forcefully today, I recall a .num-
er of occasions when the Chair’s ruling
iat this should not be put on the record,
as been questioned. I, as one-time mem-
er of the Presiding Officers’ Conference
‘call that this issue was raised in  the
residing Officers’ Conference also, but
lere was no final solution of it. Though
1y friend, Mr. Zakaria has said that this
an innocuous rule against which there
10uld be no protest, I  would like to
oint out to him that there is no such
Jle whatsoever, what to speak of an
mocuous rule.

DR. RAFIQ ZAKARIA: T did not say
hat this was innocuous. I said that Mr.
Mody said this.
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SHRI LAL K. ADVANI: 1 would like

to point out that under the Rules Book

the Chair’s authority is confined and limi-

ted to expunging remarks and observations
which are unparliamentary.

MR. DEPUTY CHAIRMAN- How can
I regulate the proceedings, that is  the
point? (Interruptions).

SHRI LAL K. ADVANI: Let me sub-
mit, Sir? (Interruptions).

MR. DEPUTY CHAIRMAN. Now, you
know, in this case. ..

SHRI PILOO MODY: If you want ad-

vice on the subject, we are prepared to
give it.

| A He0 mEAToft g F4T

TOFTE L & mod afg 9 & g
FLAMATE

¢ e pooox 't
sl geawals @ Twag 9 R&w
WY 1 XgWT, aal AgT g1 aFAT |

SHRI LAL K. ADVANI: Sir, my sub-
mission is that presently the only rule that
you can invoke perhaps is the residuary
powers rule which does not. ..

MR. DEPUTY CHAIRMAN: On a
point of order. I have a right.

SHRI LAL K, ADVANI: You
a right, not to permit. ..

have

MR. DEPUTY CHAIRMAN: But, ..

SHRI LAL K. ADVANI: Sir, why this
continuing dialogue? Mr. Deputy Chair-
man,  Sir, what is  this (Inteiruptions)
Mr. Deputy Chairman, today the reporters
take down everything. A Member is speax-
ing with your permission. Theie is an in-
terruption without yow permission and the
1eporter takes it down. The interruption
does not have your permussion. But inter-
ruptions are the spice of parliamentary
debate.

MR. DEPUTY CHAIRMAN: That is all
right. Now. let us proceed with the busi-
ness.

FE
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SHRI LAL K. ADVANI: You cannot
say that this is  off the record be-
cause it does not have my  peimission,
Therefore, this matter .hould be sorted ot
and the Rules Committee should consider
it and the Presiding Officers’ Conference
should consider it. It cannot be solved
just Iike that. Today, under the Rules
Book, the presiding osficers do not have
the authority to put onything off the re-
cord umless it is unparliamentary, (Inter-
ruptions).

MR. DEPUTY CHAIRMAN: Now,
let us go to the Calling Attention.

SHRI ERA SEZHIYAN: Eatlicr, just
because you asked me to sit down, I sat
down; but 1 want to make the position
clear. There are two things. Firstly, when
a Member is speahing in the House, and
secondly, when a Member wants to make
a point of order. To speak in the House,
a Member should zet the prrmission  of
the Chair. Rule 236 says that when a
Member rises to speak, his namz shali be
called by the Chairman. If more Membe:s
than one rise at the same time, the Mem-
ber whose name is so called shall be en-
titled to speak, that is to say, only when
the Chair gives the permission or identifies
him. But in rule 258 it is said that any
Member may'at any time submit a point
of order for the decision of the Chairman,
but in doing so, shall confine himself to
stating the point. Sub-rule (2) of this rule
says that the Chairman shail decide all
points of order which may arise, and his
decision shall be final. These two things
are quite different things, to speak in the
House one should get your percission.
Without your permission nobody can speak
and on a point of order the Specaker’s or
Chairman’s decision is final. There is no
provision in the Rules Book whereby yuu
can prevent a Member from rising 01 a
point of order. 1 do agree with you,
Sir, that sometimes this may not be used
properly. But for ihat we have to sort out
the things properly. But this rulz does not
allow, as it stands, that whenever Member
rises to make a point of order he should
get your permission. For raising a point
of order there is no  permission to be
sought under the Rules of Procedurs.

SHRI PILOO MODY: Aud, even if some
Member has spoken without your permis-
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sion, what I am 1trying to say is that, you
do not regulate the records, you regulate
the House. The record is an institution
quite apart from you and, therefore, ac-
uve patticipation of the presiding autho-
rity in the manipulation of the record is
totally against all parliamentary concepts,
let alone practice.  You, Sir, have deve-
loped a much better technique. Your tech-
nigue of speaking at tne same time  as
a Member is a  iuch better techmque
throuhout the debate then to pu:i it off
the record,

SHRI BUDDHA  PRIYA MAURYA
(Andhra Piadesh): Sir, hz used the word
‘manipulation’; it is nighly objecticnable.

THE LEADER OF THC HOUSE
(SHR! PRANAB MUKHERJEE): I
have listened Mr. Mody and Mr. Advani.
Sometimes these issues had been raised and
I have no objection to this matier being
thrashed out in the Rules Committee. But
I would like to submit. ..

sy fra w7z wr ¢ wfEF wew
FAS AT 6% 7 wIT I@ HIAT F1
F9 AN g ? &F FAL K1 45F Fg
gErg? .. .. (W|IgA)

SHRI PRANAB MUKHERIJEE.:. .that
when a Member wants to raise a poing of
order, naturally the Presiding Officer per-
mits him but in this House, from the expe-
rience we find that it is not one Member who
wants to raise the point of order at one
time; half a dozen Members get up and
it becomes really difficult. If you just per-
mit one, at least 5-6 points of order are
raised and they even cannot bz recurued.
This is the practical problem with which
we are confronted.

So far as the speaking part is concern-
ed, unless somebody is recognised by the
Presiding Officer, he cannot make his
observations. Therefore, if he cannot make
it legally and accordingly to Rules, how
his observations can be placed on record?
Therefore, we are c¢onfronted wita a situ-
ation in which I do feel that a solution has
to be found. I do not mind having a
meeting of the Rules Committee. But
sometimes it becomes 1eally difficult even
for me and others who want to listen but
it is almost impossible when 6 or 7 Mem-
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bers get up at a ime Some sort of disci-
pline should be there among ourselves, If
the Leader of the House is theie or othel
group leaders are theie, let us listen but
it 15 becoming  (Interruptions). Mr
Bhattacharya, would vou please listen?

SHRI G C BHATTACHARYA (Uttar
Pradesh). 1 have been saymng what you
are saying today When you were on this
side, Mr. Mukherjee, you weic the vocal
person, and you are now giving sermons.

SHRI PRANAB MUKHERJEE- A
Member like Mr. Bhattacharya, I am <or-
ry to say, spoils the wnole thing. Even

when we want to .(Interruptions).
VSHB,I\ G. C. BHATTACHARYA:
Don’t forget your past so soon, z

SHRI PRANAB MUKHERIJEE. I am
not yielding. I was here when he was not
a Member and T hope to continue when
he is not here What T awn trying to sub-
mit is, 1t 1s really difficult, unless you
work it out . (Interiuptions).

s fag a2 &1 @ moaEl fane
ZYT0 ST AT qI37T [IF AIST TBTERT
. (s@q1)

SHRI PRANAB MUKHERJEE and
it 1s agreed upon, I don't think there is
any other way left to the Piesiding Offi-
cer to control the House After all, the
House is to be  maintained and orderly
procedure is to be carried on. Would they
find any other alternative? Would they sug-
gest any other alternative? (Interruptions).

SHRI G C BHATTACHARYA: You
are doing worse than how we controlled.

SHRI PRANAB MUKHERJEE What
I am saying is there 1s no other alternative
left to the Presiding Officer.

ol Ieawmfa : s wRvaw fag
ST, AT FAT CFIIE {IT FEIST F)
qM@ FgAT ARE 2, AT |
§ w9 43 W &7 3 %
You please men‘ion the point of order.

You cannot mention any other thing; I
will not allow that.
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MR, DEPUTY CHAIRMAN- It is not
a pomnt of order. I am sorry this will not
go on record, because a special mention
has already been allowed to 3hri Advani.
He will make the special mention at the
approptiate time. No, this is not a point
of order. I 1ule it out. Yes, Mr. Hashmi.

[

¥l TEwT feg o*

MR. DEPUTY CHAIRMAN. No, 1
will not allow that.

SHRI PILOO MODY: You just
it 18 out of order.

say

MR. DEPUTY CHAIRMAN: I said it.

Wl RreT fag o+ -

MR. DEPUTY CHAIRMAN, 1 have
ruled 1t out; Mr Rameshwar Singh, please
resume your seat.

I TPwme feg ¢ SWT w7
aer Aty atga Fifsg  (swawm) o
g% ag @ymr gew fF giew &
1 aqTT FAt Afge (WIWF)

MR. DEPUTY T"HAIRMAMN I have
ruled 1t out; 1t will not be iecord d.

sy TrAvET fAg c*
» yarwnts . ¥ig g2 AT |

t TiwTEY feg ot

v sTgwisfa g S &
Aoy Afw, HIT WAT T HAC |
gradr S WIGEHT FT AT ATG
qET & |

——

*Not recorded.
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qr Ivawrafa MT ;T
g FIT | HTIET AT ATEE HTH
AET A A9 ITHT TEEI(IT FY
ferr 1 wow S w@rET wWme wee
T frar s fau @ A 5 oag
g9 A I5AT GE  W@RE ATH ST
¥ fagvs & 1 wig 43 WTey, wraw
gW FST 1 greTAY ST AT H9AT
@r3E WTR ATST FfET o

AT MFRT I (I
gaw) : fa, fedt Ygyaw §wEw,

® A9y UF OERE v agm e
fedft & faege 0@ 4@ ¥ e
W AEAEHT AT FAAH G @ ..

0] D J-AT SVEN VNV
@t g0 gRee — (_puoy
byl o) ute on-lo
b S S Js 1S Winly Wy
Tole JRT gl jKae g2 0il S ¢Spane
2 oy 4»

oy ITawifa :  gg 9T -
HEFA T T (0 EEHI G GA;
§ | WMT FIT ATET T FIQ |

SHRI MADAN BHATIA (Numinated):
Mr. Deputy Chaitman, Sir, there has been
a lot of reference to the ruies framed ifor
the purpose  of conducting ths proceed-
ings of this House. May I with your
permission. Sir, say that the power of
the Chairman is derived from the Consti-
tution ? The Office of the Chairman is
provided for in the Constitution. The po-
wers of the Chairman which are piovid-
ed under the Constitution to regulate and
to preside over this House cannot be cut
down by any particular procedure which
is framed under the rules of this House,
because, the powers provided by the

*Not recorded.
{Transliteration in Arabic script.]
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Constitution are supreme. So far as t
rules of this House are conceined, the
rules are meant only to govern the proc
dure of this House as and when ai
Member wants to participate in the proc
dings of this House., Therefore, 1 respec
fully submit that it is impossible und
any rules to be framed by this House °
cut down the powers of tne Chairman ¢
this House with regard to the procedu
in this House.

(Interruptions)

SHRI PILOO MODY: H:z has bee
able to speak without any  interruptiol
Kindly inform him that you can rurb th
power also.

SHRI HARI SHANKAR BHABHR:
(Rajasthan): Sir, was it a point of order
You should give your ruling on this.

SHRI MANUBHAI PATEL: This is
maiden observation. This should uot hav
any objection.

SHRI PILOO MODY: Mr. Deput
Chairman, §ir, you should have said tha
there is no point of order.

SHRI MANUBHAI PATEL: Tt may bt
irrelevant. But this was a maiden observa
tion.

CALLING ATTENTION TO A DMAT.-
TER OF URGENT PUBLIC IMPOR.
TANCE

Reported spread of viral fever in Delhi
in an epidemic form— Conid.
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-

KARANAND): Mr. Deputy Chairman,
Sir, the incidents of Viral Fever cases in



